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Committee

8hri 8, M. Banerjee: This was said
on the floor of the House on the 15th.

Mr. Speaker: Anything said on the
floor of the House cannos be taken up
at this moment. This is the Report of
the Committee on Assurances, what as-
gurances have been implemented. That
has been laid on the Table,

Shri S. M. Banerjee: This is an as-
surance given....

Mr. Speaker: That ig not relevant to
this question.

Shri S. M, Banerjee: That question
was raised. If the report has been re-
celved from the Attorney-General,
should it not be placed on the Table
of the House?

Mr. Speaker: But this is not the oc-
casion when he should ask.

Shri S. M. Banerjee: When can I

ask?

Mr. Speaker: He cannot intervene
when it suits him to get up and inter-
rupt the proceedings.

Shri S. M. Banerjee: I have been
misunderstood, This is an assurance.
If I cannot raise it....

Mr. Speaker: No, no. This is not con-
nected with it.

BUSINESS ADVISORY
COMMITTEE

TWENTY-SEVENTH REPORT

The Minister of Parliamentary
Affalrs (Shri Satya Narayan Sinha): I
beg to move:

“That this House agrees with the
Twenty-seventh Report of the
Business Advisory Committee pre-
senteg to the House on the 29th
April, 1864
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Mr. Speaker: The question js:

“That this House agrees with
the Twenty-seventh Report of the
Businesg Advisory Committee pre-
sented to the House on the 29th
April, 1964".

The motion was adopted.

12.23 hrs.

DAKSHINA BHARAT HINDI
PRACHAR SABHA BILL—Contd.

Mr. Speaker: Further consideration
of the following motion moved by
Shri M. C. Chagla on tha 29th April,
1964, namely:

“That the Bill tc declare the
institution known as the Daksbina
Bharat Hindi Prachar Sabha, hav-
ing at present its registered office
at Madras, to be an institution of
national importance and to pro-
vide for certain matters connected
therewith, as passed by Rajya
Sabha, be taken into considera-
tion.”

The Deputy Minister to continue.

Shri S. M. Banerjee (Kanpur): May
I have your guidance on one thing?
I want you to understand the thing.
If an assurance has been given, when.
can we raise it?

Mr. Speaker: Mr. Banerjee knows it
even much better than myself that
this Report of the Committee on As-
surances was coming, and not every
assurance that may have been given.

Shri S. M. Banerjee: If you give me
only a few seconds, [ will be able to
convince you.

Mr. Speaker: T will give him as much
time as he likes and listen to him
leisurely if he gives me a regular
notice of that, not otherwise.

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan):
Yesterday when I was speaking on this
Bill, T thanked all sections of this
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House for kindly extending their sup-
‘port to this most innocuous an non-
controversial piece of legislation. 1
also said that this Biill was a ftting
tribute to the band of those devoted
selfless workers who have been
epreading the knowledge of Hindi in
all corners of the South After that, I
was dealing with the criticism particu-
larly made by my friends Shri K. K.
‘Warior from Kerala and Shri Peter
Alvares from Goa to the effect that
‘this was an attempt at Lureaucratising
this voluntary organisation. They
wanted to knaw why this govern-
mental control was at all necessary. |
may assure them that there is no in-
tention of the Government to take
over the management and control of
this great organisation. The Sabha
will continue to regulate its own
affairs in accordance with the provi-
sions of its memorandum and rules
and regulations, However, as the Sabha
will assume the status of an institu-
tion of national importance. the res-
ponsibility will devolve on the Cent-
ral Government to see that this insti-
tution so conducts its affairs that it
may continue to be an institution of
national importance. Hence the mini-
mum possible regulatorv provisions
are being made in this Bill.

I may alse point out that when the
Hindi Sahitya Sammelan Bill was
being debated. both in the Rajya
Sabha and in this House a demand
was made that the Dakshina Bharat
Hindi Prachar Sabha should also be
accorded similar recognition. The
‘Government accepted that suggestion
and an announcement to that effect
was made by the then Education Min-
ister both inside and outside the Par-
liament. As a corollary tp that assur-
ance, the governing body of the Sabha
wae contacted, and they readily ag-
reed. As a result of that understand-
ing, the Bill was drafted with their
consultation anq was introduced in
the Rajya Sabha on the 22nd August,
1963. It was discussed on the 28th and
20th August, 1963 by that Housc and
passed without any amendment. Since
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then, we have been trying hard to
get this Bill passed by this House
also, but we could not get an oppor-
tunity so far. This delay of a few
months has made the office-bearers of
the Sabha rather restive, and they
have been pressing us hard to put this
Bill on the statute book as early as
possible. Therefore, there is no justi-
fication for the complaint that we are
imposing anything on the Sabha. Om
the other hand, by the passage of this
Bill, we will be fulfilling the desires
of the office-bearers of the Sabha
themselves.

One more criticism made by some
hon, Members was to the effect that
why this institution was not being
declared a university. 1 may submit
that this purpose will be more than
achieved after the passage of this Bill.
Clause 4 of the Bill empowers the
Sabha to grant degrees, diplomas and
certificates for proficiency in Hindi
and in the teaching of Hindi. I may
inform the House that the Sabha is
at present having Pravesika, Visharad
and Praveen examinations, whose
standards of Hindi have been duly
recognised by the Government of
India as equivalent to matriculation,
intermediate and B.A. respectively. I
may alsp assure the hon Members that
the Sabha will actually be more than
a university, because. besides teach-
ing and conducting examinations, it
will carry on other activities also for
the propagation of Hindi. If it is
made a university, then its other acti-
vities will come to a standstill, and
it will defeat the very purpose for
which the Sabha was formed. It is
from this point of view that the Sabha
is being declared an institution of
national importance under Entry No.
63 of the Union List of the Seventh
Schedule of the Constitution, and not
under any provisions of the Univer-
sity Grants Commission Act.

One very constructive suggestion
made during the discussion of the Bill
wag to the effect that, Lesides Hindi,
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we should try to develop and encou-
rage other regional languages algo, I
fully and wholeheartedly endorse this
viewpoint. In this connection, I may
inform the hon. Members that "the
Union Ministry of Education is 1-
ready taking some concrete steps in
this directon. For example, we have
substantially helped in the publication
of Encyclopaedias in Tamil and Mala-
yalam.

Shri Muthu Gounder (Tiruppattur):
You have already got an institution of

national importance tg propagate
Hindi at Allahabad. You are now
making this also an institution of

mationa] importance at Madras. Have
you started any such institution to
propagate any one of the 14 national
languages anywhere in India?

Shri Bhakt Darshan As I said just
now, we are already helping all those
publications, and besides this, as I ex-
plained just now, it was at the express
desire of Memberg themselves that we
.came forward with this legislation.

One thing more in this connection.
Sir, there were formerly two sepa-
rate sections of the Ministry dealing
with the propagation of Hindi and
the development of other modern
Tndian languages. We have now com-
bined both those things under one
unit and have named it as the “Lang-
uages Division”. I may assure the
hon. Members of this House that this
Ministry will not only continue
to take effective steps for the develop-
ment of all other lanpuages, but will
try to step up their efforts in future.

As regards the lonely and solitary
voice of dissent raised by an hon.
Member representing the DMK group
in this House, I do not intend to enter
into any controversy with him.

Shri S. Kandappan (Tiruchengode):
Who else is there to protest?

Shri Bhakt Darshan: It is quite
well known that the DMK party does
mnot believe in the integrily and indi-
visibility of our country

944 (Ail) LSD—5.
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The Minister of Steel Mines and
Heavy Engineering (Shri C. Subrama-
miam): They have changed their
views now.
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Shri Rajaram (Krishnagiri): Do not
give wrong ideas tp the House.

Shri Bhakt Darshan: For them, our
Constitution....

Shri Rajaram: Do you want us to

continue the same thing? Is that
your intention?

Mr. Speaker: Order, order.

Shri Rajaram: What the Deputy

Minister has stated is wrong. That is
what I want to tell him through you.

Shri Kandappan: Let me remind
the Deputy Minister and the House...

Mr. Speaker: Can they not decide
among themselveg which of them is
to speak?

Shri S. Kandappan: [ would like
to make clear one thing. We are not
in any way less nationalistic than
the Deputy Minister or anybody else
here in the House. But what do they
do? In the name of nationalism. they
try to inculcate in us a sort of dynas-
tic patriotism which we are not pre-
pared to accept.

Shri Bhakt Darshan: Sir, I am
thankful to the hon. Members that
they have changed their views now.

Shri Rajaram: We have changed
it long back. The hon. Ministers
must read papers day-to-day....(In
terruptions.)

Shri Muthu Gounder: DBy enacting
such legislation you are pushing us to
have a Kashmir at the southern end
of this country.

Mr. Speaker:
now? They claim that they

given it up long ago.

Shri Bhakt Darshan:
ed the correction. Sir.

Have they finished
have

I have accept-
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[Shri Bhakt Darshan]

According to information received
by me, there are several workers of

the DMK Party in Madras State itself

w210 condemn and denounce of Hindi
from public platformg and who even
go to the extent of erasing signboards
in Devanagari script, yet they are
regularly attending the Hindi teach-
iug classes conducted by the Sabha...
(Interruptions).

Shri S. Kandappan: 1 strongly
object tg this kind of insinuation. It
is the Government that compels; there
is no school in Tamilnad where we
cannot help learning Hirdi.

Shri Radhelal Vyas [Ujiain):
can start your own schools.

You

Shri Rajaram: For the sake of jobs,
people are compelled.

Shri S. Kandappan: I do not accept
what the Minister has stated angd it is
not our fault; you are «ompeliing
people to do this.

Mr. Speaker: Their attitude should
not substantiate the charge of the
Minister.

Shri S. Kandappan: | want the
Government to realise that they
should be reasonable; they  should
know why there is this feeling in us.

Now he will listen

Mr. Speaker:
patiently.

He may leave the three or four

lines that he has got.

Shri Bhakt Darshan:
Sir.

I do not mind,

I find that in all 24 hon. Members
have participated in this discussion.
Out of them while ten persons spoke
in English, fourteen expressed their
views in Hindi and I shall, therefore,
with your permission, Sir, switch over
to Hindi for a few minutes,
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/!:lum uflem, T ¥ agw ar &
T8 wET @ Wi ol s Teedl
®! g29 ¥ wgaE T g fx @™
& fawas o1 777 v & Ame AwaA
fear &1 foger dameis awt & w=T
& deqr 7 afewr wrew @ owAwE
# 5w A mfe & amg s 41 weew
A T A WYq qGe faar £, oF
SFIT§ ¢ fadaw 1 g #TH Og
HET AT A3FTT IA KT FAT HGAT1
WSIH T I E

F9 g9 FRfaag ¥ fTm # W
gy frx, «ft wEEw rEE,
S AT FHY, T8 WY vaa § A8 6
# 77 at awa awen g b feedy £ owfa
& art ¥ foeefy &t & ar foar ST
srfge ar, St A & A gun
AfFT s 7z @ #4774 5 ogw
frggs ¥ gro 39v AR faw F
TS &1 HIT dgral fRenm 7 9y v
famamm 8 f& o faums &
g @ @ wov A afaw & -
aumEl &1 ww ¥ frew & fAg o
797 "= fram T 7 oF qE &
YT g o |

o geedl A 7@ I & fawae
#® 2 fr 30T a1 = &
gare @ w9 # fag foadr &<
¥ FE FTAT ALY 4T, SAAT I ¥
T T W TR § 1 AR T 2w
FT WYX ot Sewar gt fe wd gfaor
mﬁras'er%r serpmat |, faw
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& s F v s AT g ST =ife T o
¥ foy, =t gerarer fag o, A AT A A=
a71 f faerr sarrg &1 oo G309
faoret 9y aig A7 wizd | & w8f
audT fF fawel & g@ qraa & I 147
arwqy £7 wee we A e
FHTF 9T FEY AT AEA HIT FEAT
HETH # ITAT AEA & | K g s
% Faw 77 fAggm s AEa g
el AF IH HATAY FT TEH P, T
HAEE WOAT SR F WA, T
srFTLl @ "gaw @, feeft F gwTe AT
T F FAE A€ AT 7oA
TG FT TEA TQN W T ary §
9g 24 A6 AT AREF T

wgr T few Wi g e
a1 71 gy £, foag 39 a9t § aw
T 3,53,9¥0 TO¥ i fara wgmar
¥ ¥ &1 E ¥ frany gl wifegw
FEqUil (TRl mhTEeEea ) ®
Wi g WA wEmar wT AR
¥ wy &) ww fadw ag #,
Moty A, gmamafau g
T &9 ®7 Maeqr &1, afew
T f w9 ®Y ST A g, 39 A
TEe e "l & wened ¥ ag fawg
faar mar i femdY & w=re & fag o
TF FL¢ 98 ® HFeqT 16T a9 £
T |

ot fageax wwr (TET) 0 Ow
F8, d19 @@ |

VT T SY F OFTO g
7T ¥ §7 W17 99T ZH fgsy &1 mmaw
£ o1T g7 ¥ acar w917 o wfys
WEEAT 3 wRA |

HRAT qE, N T, 7 993
waw § faug a7 97 39 @1 9T FT
fear a1 fw wsg gl F ey fasdt
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# fuem & fAo A swemTE A1
fFr & &, 39 % FAAT AT 97T W7
¥ FTETT &1 gITAT amea ¥
Fagir Z fx 37 @ ag avy fawgs
It & gt um g vwT A 5w
araTei 71 qfaw 77 famr & fr famer
F wfmam & fav gy 9 sommE
W WET, 39 w1 wa-gfewm W7
¥ GIEATT gET Fo9| ¥R 99,
T RRY—SY H, BR AT 9y H vy
AT BTY TH g, SfFw o|T 3 &4
wir fagga faor @, greeT wEw
B M7 wNYT W FT 9T & &, T
faw searal &1 fagfaq o s
UT FOT EQAT AT FIF &7 A1
fa=1z &1

wrafrm aEm, o FEIET W
a1, A 9z qanT ar 5 eagfaat £
#mar aga F¥8 & AT qFF T9-awa
A § gfs-aw gw iFm 330 B@A-
afgi ¥ T &1 AaETAw A qW A%
fasrz frar @ a7 o3 9= o=l
®7 HET QF BATT F7 AT g0 g1 AR
wiar & fF 9 ¥ 7 @vaw § 39
ATH R

TF WO Y, §HG HHA 97 FH + &A
# I5TE A 7F AT I ArAAIg qny,
s IFTIE T IR of T A, fwa w7 fawiw
®1 8 goow faar, ue @ fr afwo
¥ fer wierw & us fawafamew
[ TYAT H FrAT IfEw) g grEey
7 fusr gdr wereg fufy 1 ws
# g% &1 ¥ fer maraw
FY AT 3 TH TF7T 7 F1¢ 9297 ~F
21 ufy #1§ w1 isg a7 @ ard
Fgas w5 3W gam M, aF IF
o3 RErAqfagE® faare frar @idem
feagre ag 1y @ fr oo™ fg= nreww
& wgfamaat (wiasi) & wgicar
®1 WA, IF & SreargT fgar ar,
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37 1 ganfsa fear oy v 9w &
a1z &1 favafaarerg &1 +qraar qT fa=n
frar a1 a¥r ) gevare 7, o fe
HIER §T REIAITT &, 39 1 g7 T
oifgs sgrmar 1 <% & W gE
TR & Q1T w7 fg=r wreaw % war-
framg T @Al 7 wfea @
QFT, di gH IT F W agrwar A
WA I

Shri S. Kandappan: ] want a clari-
fication from the hon. Minister. He
says that they are going to set up
Hindi-medium universities. The Gov-
ernment of India’s declared policy is
to have the mother tongue as the
medium in all the universities in India
that is all the declared national lang-
uages. To set up a Hindi medium
university in the south—does it not
contrivene the declared policy?

Shri Bhakt Darshan: Not at all, Sir,

Shri S. Kamdappan: If you set up
Hindi medium universities in Hindi-
speaking areas, that is all right but 1n
other areas......

Shri Bhakt Darshan: It will not be
compulsory for the students to go
there.

Mr. Speaker: Now, he has put that
question and it has been answered.
I will put him one question: whether
he is satisfied with the translation
that he is getting.

Shri S, Kandappan:
the mark.

It is not up to

Mr. Speaker: I want to know.

Shri S, Kandappan: The Minister
goes on continuously but I do not
catch it like that. Yesterday too. I
heard Mr. Shastri; they could not
translate Mr. Shastri.

Shri Bhakt Darshum: 1 need not
clarify the position further, Regional
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languages will be the medium of ins-
truction up to the highest stage. But
when Hindi medium colleges are
established it will be optional for the
students to go there or not. It would
not be compulsory for every
student. I think that should clarify
that point.

A, wgt aF Afe-and it
# fg=r 1 g9l ¥ frves faaoor &
g ¢, TS a1 7§ forr qaTe
goeAwrer @1 &1 wfa-ad T
M &I #1 gEE gW @ faafa
FF ¢ & 97wy aut F gE gafe
&1 gy & W7 oy @@ a7 fa=e
fear ar w@r g1

qradm wefl St 7 uw agd
w=a1 gard fem & fF fafas sl
F AT d4H W §, I 47 OF F9
gyrfom fFar 1) 39 gy ¥
gferr wrvm fer 9917 91 &9 W
9 10 FA G 21 IR fERr-
Afa=, fe=r-aeareay, fed-vas g%
ferr-d=n mfz & % #19 qgd &
gxrfor frr &1 Y a8 goe & fr ara
A3 AEHE] &1 OF FHATAL F19
dare. fFar 919, 59 97 §TAG G
fa=re s

gt % Faanr fafa &1 gww
g, awdrq wor o gfeeaor &€ @it
wrez fegr @ 9%7 1 qEw Hfagi
F araad 4 9 g9-grafa 4 59 F7
wA; eFfa 9519 ® oY1 39 qrEw
F %1% qawg &7 AAmmw =FF g1 Ffww
FZ@ qEI &1 gfeewor- g fe gm
7 F1 7w axferw fAfa—amzeife
fescz—F &7 A 7@ TFEAZ FO A
fedt ags &7 0% g97 F A% # 7@
Fara &1 sazT fear 91 Fr A1 Wz
ZIge 1 afga, It fF 947 & §
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Fmem # 2, foewr fadl Ty fafe
% werfma fear ar qr @ avE
& yaew <y &1 F wrwre w7r g
fF ga feomr & 711 afa 531 Y 9ma-
THEAT g

wEl A7 gad) T fgy ® ravoE
o\ g & a1y # wF, F@ § 7D
& fgamadY faai & & 9 s AT
&7 AARATE | qA FW! WY 4 1907
7t 91 fif ©F gEn Y ¥ qrgar 3
& faq ot 9z Ser &1 fadggs 39 =@
#3T *F FERA TE) AT 97, I9 9T AT
faarz & Qo= # ga fawg ot ft fa=ie
gy fFY 9mga fF game 3@ & U«
F19 # woay gae aiefaw oEe @
fet 1 w1 = g anfee | g
¥ gg wrAA gar & frosfr aw gak
W F T T F AT qIT @ da
F & g 7% feafy &y qremar 1
AT I & FAATC AAA FOT & (A
qarT gt gu 2, Faq #Y grre afaam
F @rer7 fawr & 9% 99 9T g9 94T
& qET it 3% £ gafag o i
& fgmadt mgrpwrs § 37 &y ot
TE AT9 N g7 T gravEEAr 2
78 f2a q@ =% ¢ fr 9= fg=fr =9d
M fqel =7 F1 wAVT grw FWAL |
afeq zaw fam g 3@ g4 i< qaw
Fr AEVIFAT §)

o AETHET WAL AAH FH AR 7
ot W WA F9 aF quw o
Gl

Wt Tt T Tew (weAT) oA

FT 1 wHAR T ara x5y 0§ ff ?

Wt WeR T T e P AT
g ¥ W@ g
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seiaF et s §, @ &
o @eT §1 0% 4T SE WO
sefes ey & fr fgdomdt gl
¥ g a1 & T8 w1 Ivar far 93,
91T /T IF FT FELEE @ g
fr ofm wmae § wgaT sfgs-wmdt
sl ¥ ffg g & I8 &1 S9n
fgr 11 5@ gFew ¥ gl
& & werpral & ¥ fAasa 48 2
fe feege &f o g arwe feed-
Wt &t #§ ferdY %1 5w & Sfw s
97 ggme ¥ fau s & arfew
T s fazame g f g gg & aut
¥ gw @ faam & aww g1 J—s|n
fr & qu famame 2—at v T &
T qg v, afceata guT e
oI | 2w ¥ felt @7 s wwT
' ¥ AT S@ 7 IqENT & H
HXAAT gAY 1
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4 q¢ a1 o TEAr STieg
fe fedr Fawr amaw g, avem aEf 2
feedt gk a9 ¥ 0w ey §, WO
T F oA F1 ofqe w7 & fog
W gHTL AW & OFAT F FE 9T TG
wTeT ST & or et oft fady oft waTe
®Y sTIET 91 gt @, a1 gH W
qATaTT FT ARy |

wrad, o # wre FT AT 91T FT
ufes 57 7@ T ¥ w« wEAaw
axegt 1 A g, o faegia o fasas
&1 OF T ¥ AYAT wHAT g7 et

A

I am confident, Sir, that the Bill
will now be taken into consideration
and will be passed unanimously.

Mr. Speaker: The question is:

“That the Bill to declare the
institution known as the Dakshina
Bharat Hindi Prachar Sabha, having
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[Mr. Speaker]
at present its registered cffice at .
Madras, to b instituti pircd by no less a persgn than
Madras, i?n poeﬂ:::ce zzﬁu‘éor; rgf Mahatma Gandhi and it hag worked
- for the last 45 years. About T mil-

vide for certain matters connected
therewith, as passed by TRajya
Sabha, be taken into considera-
tion.”

The motion was adopted.

Mr. Speaker: The Ilouse will now
take up clause by clause consideration
of the Bill. The question is:

“That clauses 2 to 5 stand part
of the Bill."”

The motion was adopted.

Clauses 2 to 5 were added to the
Bill.

Clause §— (Prior approval of the
Central Government necessary for
certain action by the Sabha).

Mr. Speaker: I have reccived an
intimation that Mr. Basappa wantg to
speak on this clause.

Shri Basappa (Tiptur): Sir, I wc.
come this particular clause of the Bill.
The Minister ha; aiready appreciat-
ed the good work that has been done
by the Dakshina Bharat Hindi Prachar
Sabha. I also welcome the assurance
given by the Deputy Minister of Edu-
cation that greater attention wil] be
paid to the spread of Hindi. Accord-
ing to the Bill, this institution is going
to be declared as an institution of
national importance and degrees will
be conferred by it on various people.
It is a thing to be welcomed.

Apart from welcoming the DBill, I
would like to mention that the noble
work that is being done by this ins-
titution is heard everywhere. It has
a very good organisation having so
many people to work behind it.
Before this Bill has been tzken into
congideration, it hag a network of ins-
titutions ail over. Yesterday it was
askeq what thig institution has done
so far. This institution has been ins-

lion people have so far received fui-
tion in thig institutivn. Now it has
got a very good organisation. It has
got an Executive Council, a Govern-
ing Body and an Academic Council
and its membership consists of Sam-
rakshawas, Poshaks, Ajeevan Sadas-
yas Sadaran Sadasyas and Saman
Sadasyas. It has a net work of orgam-
sation all over Dakshina Pradesh.

Now it is going to be declared as
an institution of nationa! importance.
There should be no controversy over
it. When the Government have given
the assurance that they are not going
to interfere in any part of its activity
and it is only at the instance and de-
sire of this institution that the Gov-
ernment has taken up this Bill and is
passing it, when they are making it
abundantly clear, I did not know
where the question of imposition
comes when the Centre, with all its
experience can give some advice to
this institution which it deserves and
some more funds for its Ireater acti-
vity, where is the question of imposi-
tion? There i3 no guestion of imposi-
tion. The assurance has been given
that ity activities will be widened. A
Southern University in Hindi  will
also be considered by the Minister at
the appropriate time. These assurances
have been given.

In order to carry on the work of
this institution, more funds are also
necessary, I hope, apart from declar-
ing it as an institution of natiomal im-
portance, the Government will give
more fundg also. They must also as-
sist it in every way. Article 351 of
the Constitution says that Hindi should
be spread. Now there should be no
apprehension. I do not know why
this apprehension is still in the minds
of a very small section of the people
here.
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Shri Rajaram: If you continue
same mind, it will grow.

the

Shri Basappa: [{ hag been made
abundantly clear that Hindi has to
take note of the composite culture of
the country, as stated by Mr. Menon.

Shri Rajaram: We will show our
strength in the next election.

Mr. Speaker: Order, order.

Shri Basappa: The hon. Member
also comes from the south and I also
come from the south. After all, Hindi
has to take note’ot the compesite cul-
ture, as stated by Mr. Menon. When
Hindi is going to assimilate all the
important cultureg of this country and
al] the important languages of this
country, why should this hesitation be
‘there? After all, for some time to
come, this has to develop and Govern-
ment will do everything possible to
spread Hindi all over India. Then it
would be easy to give effect to it be-
ing the official language or the na-
‘tional language. That is very very
‘necessary. 'Otherwise, without doing
this, this country will have no import-
ance in any part of the world. There-
fore, this is wvery essential. 1 hope
my DMK friends will see reason in
these things. Of course, I would say
that there should be no imposition or
impatience in enforcing the Hindi
language, These things will have to
be made clear and I think they have
‘been made very clear. I think this
country will be able to develop in all
possible ways for having a language
‘of this kind developed to a very great
-extent.

Shri Muthu Gouamder: Mr. Speaker,
Sir, I want to clear some misappre-
‘hensions that have been raised on ac-
count of the speech of the hon., De-
puty Minister. We do not have any
prejudice against Hindi, Please note
it We do not have any prejudice
against any language /as such. We love
Hindi as much as we love other langu-
agos, but when the question of official
‘languages comes, we have got some
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difference of opinion. I want the Hindi
enthusiasts to have that spirit of tole-
rance, accommodation and guch other
qualities. They| should realise our
position as to what will be our status,
what will be the status of our iangu-
age when we accept Hindi only as the
official language. It is always accused
on that side that e are for English
and we are against |[Hindi: “We are for
English” means we want English to
be as a link language along with Hindj
till as long as/we are able to rcach.a
solution, reach a formula as to which
language we have to accept as the
official language. By having Engiish
not as the official language but as the
link language, we are not doing any
harm. English is the language which
is spoken througout the world. The
world is nowadays shrinking on ac-
count of fast conveyances, and
fast means of communications! You
want us to be broad-minded; we are;
but we want you to be still more
broad-minded, because we have to ac-
cept English as the language of
science, the language of technology
and the language for the improvement
of everything in the 'country. There-
fore, when we want English, please do
not be under the impression that we
are slaveg to the English language,
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English jis also spoken by the Anglo-
Indiang who are a minority com-
munity. You are always saturated
with the pride of self-righteousness in
your arguments and in your state-
ments. Even now there is a feeling
that you are not fair in regarding
or treating the minority communities
and also in your treatment of the
minority language we are not able to
find you up to the mark. We have
given up even our secessionist poli-
cies. on account of the emergency,
and we have, suspended all our
preachings and ‘propaganda for seces-
sion-for the past two or three years.
But vou are provoking us in such a
way that you are again tempting us
to look at that side again. Please do
not do this for the country’s sake!If
you are very sincere about national
integratiun, there is no other way.
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Hindi is developing there; it is deve-
loping not only there but everywhere.
Our people, you say, have begun to
read Hindi. No doubt they have begun
to learn Hindi in thousands. Even in
British regime, we South Indians
learnt English and rushed to learn
English because the Britishers were
ruling our country. But now also there
is a feeling or understanding that the
Hindi-speaking people are ruling our
country, and that is why we have no
other go, There are thousands of
young, educated men who are unem-
ployed. They want employment any-
where in India. They are now able to
understand that unless they read
Hindi, unless they learn Hindi, they
will not be able to get appointments.
That is why they rush to learn Hindi
Thousands of people, young men,
have taken to reag or learn Hindi,
but because of that, please do not
rush to the conclusion that we are
for Hindi becoming the official lan-
guage. Do not have any prejudice
that we are against Hindi, We can
wait for some time. This is not the
proper time, in the present context,
when this country is facing so many
calamities or some other difficulties;
this is not the proper time to provoke
us or to wound our feelings. Please
be calm. The time will come when
we will have to sit together and
come to a conclusion for having at
least two link languages, though not
official languages, one Hindi for the
Hindi region and English for the
non-Hindi region.

If we do not want to give English
the status of the national language,
let it be the official language. Even
in Malaysia, English is used as the
official language and not as the na-
tiona] language. The policy of our
party, the DMK, is that the 13 lan-
guages in the country which are the
nationa] languages may become the
official languages too. In Switzerland,
where the population is less than a
crore, they are having three official
languages. Even if we cannot amenr
the provisions, if there is any pos-
sibility, we can reduce the number
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of these languages, ang make all
these languages as official languages.
So, at least for the time being, let
us wait. We are also not for disinte-
gration, as it is, as the country is
facing trouble from this side and on
that side. Therefore, please do not
provoke us. Do not take us to the
other end, by saying again and again
and provoking us, {0 where we were
standing two years back. Please do
not provoke us.

Shri Bhakt Darshan: Sir, 1 have
nothing to add but to thank my hon.
friend, because he has substantially
revised his original position. Thank
Yyou,

Mr. Speaker: The question is:

“That clauses 6 and 7 stand part
of the Bill.”

The motion was adopted

Clauses 6 and 7 were added to the

Bill.

Clause 1— (Short Title and commence-
ment)

Shri Bhakt Darshan: I beg to move:

Page 1, line 4, for “1963" substitute
“1964."

Mr, Speaker: The question is:

Page 1, line 4, for “1963" substitute
0‘1964:’

The motion was adopted.
Mr. Speaker: The question is:

“That clause 1, as rmended, stand'
part of the Bill”

The motion was adopted,

Clause 1,
the Bill.

as amended, was added to

Shri Bhakt Darshan: I beg to move:

Page 1, line 1, for “Fourteenth”

substitute “Fifteenth"”
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Mr. Speaker: The question is:

Page 1, line 1, for
substitute “Fifteenth”.

“Fourteenth”

The motion was adopted.
Mr, Speaker: The guestion is:

“That the Enacting Formula, as
amended, stand part of the Bill"”

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill.
Shri Bhakt Darshan: I beg to move:

“That the Bill, as amended, be
passed.” )

Mr, Speaker: The question is:

“That the Bill, as amended, be
passed.”
The motion was adopted.

12.58 hrs.

INDUSTRIAL DEVELOPMENT BANK
OF INDIA BILL

The Minmister of Fimance (Shri T. T.
Krishmamachari): Mr. Speaker, Sir,
I beg to move:

“That the Bill to establish the
Industrial Development Bank of
India for providing credit and
other facilities for the develop-
ment of industry/ and for matters
connected therewith and further
to amend certain enactments, be
taken into consideration.”

I do not propose to inflict § long
speech on the House. In September,
1963, soon after I took as Finance
Minister, I referred to the need for
creatind a new institution of this kind,
as it appeared to me that the arrange-
ments for filnancing industrial enter-
prises were quite inadequate injfrela-
tion to the prospective growth of our
economy, or the demand for capital
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for new enterprises or for the moder-
nisation and expansionfof the existing
ones, I am glad that it has now been
possible for me to present to the House
for its] consideration a constructive
proposal designed to achieve the gb-
ject which I have mentioned,
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The problem of finding adequate
resources for the development|of in-
dustry is by no means new. It has,
on the other hand, been with us for
quite some time. | think/that it will be
fair statement to make that this pro-
blem has not yet been satisfactorily
solved. Hon, Members who are inte-
rested&in this subject may recall that
in 1931, when the Central Banking En-
quiry Committee reported, there was
a prolonged and interesting debatel on
the question whether Indian banks,
acting singly or in groups, should be
encouraged to take ap active part in
the promotion [of new industrial
undertakings, if necessary by subscrib-
ing initially tg the share capital and
by arranging for the subsequent dis-
posal of theﬁ shares among other in-
vestors or members of the general
public, In the minority report of the
Indian Central Banking Enquiry Com-
mittee, there Lwas alsp a recommecnda-
tion to the effect that an Indian In-
dustrial Bank should be established,
notwithstanfing the views that have
been expressed| by some of the foreign
experts who had been called upon to
advise that Committee

13.00 hrs.

In the circumstances which existed
about thirtyf years ago, no action cou'd
be taken on these recommendations,
but since 1948, we have established a
number of specialised agencies, like/
the Industrial Finance Corporation,
the ICICI, the Reflnance Corporation
for Industry and the National Indus-
trial Development Corporation. These
institutions have tried to|some extent
to serve the needs of Indian industry,
but their contribution has been some-
what limited. I think I am rightiiln
saying that the total amount of e
loans disbursed by these institutions
and oustanding at the present time is



